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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 172/2019

Residents of Village Adampur,
PO Masodi Khera, District Dholpur
Applicant

Versus
State of Rajasthan

Respondents

COMPLIANCE REPORT OF THIS HON’BLE TRIBUNAL
ORDER DATED 15.04.201 9, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, H. R. Kasana S/o Shri Jaimal, aged about 56 years, at
present working as Regional Officer, Rajasthan State Pollution
Control Board, Bharatpur (Raj.) do, hereby submits the compliance

report as follows:-

1)  That the Hon'ble Tribunal by order dated 15.04.2019 directed

as follows:-

“Allegation in this letter, which has been treated as
an application, is that there is illegal dumping of solid
waste in Village Adampur, Tehsil Wadim, District
Dhoulpur, Rajasthan affecting the Ramsagar pond and
the soil of the area. The solid waste is causing air
pollution and foul odour, Burning of the garbage is
creating further pollution.

Let the District Magistrate, Dhoulpur and the
Rajasthan State Pollution Control Board (RSPCB) look
into the matter, take appropriate action in accordance
with law and furnish a factual and action taken report
in the matter within two months by email at
ngt.filingigmail.com. The nodal agency will be the

RSPCB for coordination and compliance.”
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That for compliance of this Hon'’ble Tribunal order the official
of the State Board has conducted the inspection of disputed

site on 04.11.2019. The observations made during the course

of inspection are as follows:-

a)  Village adampur is situated at post Masodi Khera,
Tehsil,- Bari, District,- Dholpur. During inspection it was
found that a solid waste dumping site was situated
nearby village adampur. At the time of inspection no
representative was present at site. Boundary wall has
been provided at all around the dumping site.

b)  Dumping site was situated at adjacent to the irrigation
canal. Canal originates from Ramsagar pond. Canal
water is mainly used for irrigation of agriculture land
situated nearby villages. Dumping site is situated at
downstream side of Ramsagar pond. Distance of
Ramsagar pond from dumping site is 3 Km
approximately.

c)  The municipal solid waste collected from households was
found accumulated in huge quantity inside the boundary
of dumping site and animals (i.e. Cows and dogs) were
feeding on the accumulated waste heap.

d) At the time of inspection no representative was present at
dumping site. The villager’s informed that municipal solid
waste of Bari is being dumped here with the help of
tractors since long and put fire in waste daily at the time
of evening. Fire was found in dumping waste and smoke
created by burning of waste observed all around the area.
Environment nuisance cannot be denied due to burning
of waste.

e) The site was unscientifically developed with no
impervious lining and facility for collection of leachate
has not been provided. As such seepage of the leachate
into the ground water cannot be ruled out.

f) Facility has not been developed for segregation of waste.
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g) As per the record of this Office, consent and
authorization has not been obtained from the Board for

dumping site.

The photo copy of the inspection report dated 04.11.2019

1s annexed herewith and marked as Annexure-1.

2) That on the basis of deficiencies observed during inspection, the
State Board has issued show cause notice dated 06.11.2019 to
the Executive Officer, Nagar Palika, Bari, Dholpur for intended
legal action under section 5 of the Environment (Protection) Act,
1986. The photo copy of the show cause notice dated 06.11.2019

is annexed herewith and marked as Annexure- 2.

3) That the Executive Officer, Nagar Palika, Bari, Dholpur has failed
to submit any reply of show cause notice. Therefore, a reminder
was issued vide letter dated 08/05/2020. The photo copy of the
reminder letter dated 08/05/2020 is annexed herewith and

marked as Annexure-3.

4) That the Executive Officer, Nagar Palika, Bari, Dholpur vide letter
dated 14.05.2020 received on 18.06.202 submitted reply to the
show cause notice dated 06.11.2019 and reminder letter dated
08.05.2020 stating that the burning of waste has been stopped
and is being ensured on daily basis through monitoring team.
The photo copy of the reply letter dated 14.05.2020 received on

18.06.2020 is annexed herewith and mark as Annexure-4.

4) That in the light of submissions made herein above, it is
requested that the compliance report may kindly be taken on

record and the original application may kindly be dismissed.

(H R'Kasana)
Regional Officer, RSPCB, Bharatpur
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Inspection Report

In Matier of OA No.- 172/2019 i. ¢. Residents of Village Adampur, PO Masodi Khera, Districl, -

Dholpur Vs State of Rajasthan filed before of the NGT, Principal Bench, New Delhi

As per direction of Regional Officer in Matter of QA No.- 172/2019 i c¢. Residents of Village
Adampur, PO Masodi Khera, District. - Dholpur Vs State of Rﬂj.‘.lslll:lll filed before of the NGT, Principal
Beneh, New Delhi, area of Village adampur was inspecled by Board official on dated 04/11/2019 for
verification of facts of original application. During, inspection following status was observed.-
¢ Village adampur was situated at post Masodi Khera, Tehsil.- Bari, District.- Dhelpur, During visit

found that a solid waste dumping site was situated nearby village adampur. Al the time of inspection

10 Iepresentative was present at site. Boundary wall has been provided at all around the dumping

site.

¢ Dumping site was situated at adjacent to the irrigation canal. Canal is come from ramsagar pond.
Canal water is mainly used in irrigation of agriculture land in situated nearby villages. Dumping site
1s siliated at downstream side of ramsagar pond. Distance of ramsagar pond from dumping site is 3
Xm approximately.

e The municipal solid waste collected from houscholds was found accumulated in huge quantity inside
the boundary of dumping site and animals (ie. Cows and dogs) were feeding on the accumulated
waste heap.

¢ At the time of inspection no representative was present at dumping site. The villager’s informed that
municipal solid waste of Bari is being dumped here with the help of tractors since long and put fire
in waste daily at the time of evening. Fire was found in dumping waste and smoke created by
burning of waste was observed all around the area. Environment nuisance cannot be denied due to
burning of waste.

e The site was unscientifically developed with no impervious lining. Facility of collection of leachate
has not been provided, as such seepage of the leachate into the ground waler cannot be ruled out.

o Facility has not been developed for segregation of waste.

e Asper the record of this Office, consent and authorization has not been obtained from the Board.

Recommendations: - In view of the aforementioned observations made during inspection, Show cause

notice for intended legal action under the provisions of Environmental (Protection) Act, 1986 for non
compliances of Solid Waste Management Rules, 2016 may be issued to Executive Officer, Nagar Palika,
Bari, Dholpur.
f?j L e i
BZ1rilRely
Rajkumar Mecna
_-,ff; 58 JEE, RO Bharatpur -
(H R kasana)

(Regional officer, RO bharatpur)
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o REGIONAL OFFICE

Rajasthan State Pollution Control Board

YO Behind Jindal Hospital, SPM Nagar, Bharatpur (Raj.)
orpebbharatpurGpemail.com
ngw rorpebbharatpurGdgen
No. RPCB/RO Bharatpur/GEN-78/ I 6 ",{ Reggl. Post & E-Mail Diite - © ( [- }(]

Executive Officer,
Nagar Palika, Bari,
Dholpur

Subject.- Show cause notice for intended legal action under Scction 5 of Environmental (Protection)
Act, TOSG for non compliances of Solid Wasle Management Rules, 2016.

Reference.—~ In matter of OA No.- 172/2019 i. ¢. Residenis of Village Adampur, PO Masodi Khera,
District - Dholpur Vs State of Rajasthan filed before of the NGT, Principal Bench, New Delhi

Sir,

1.

IN)

™

L1

Whereas the Environmental (Protection) Act 1986; (Therein after referred to as ‘Act’) has been
enacled for the protection and improvement of the enviromment and for matlers connecled
therewith. The Act has come into effect in whole of India on 19.11.1986.

And whereas the Solid Waste Management Rules 2016 (Therein after referred fo as ‘Rules’)
have been enacted by the Ministry of Environment, Forest & Climale Change, Govt. of India,
New Delhi in exercise of the powers conferred upon it under the Act, with a view 1o ensure
proper management, handling and disposal of municipal solid wastes and the Rules have came
inlo force on 08.04.2016. -
And whereas the provisions of the rule 15 of the Rules make every municipal authority in its
ferritorial are responsible for implementation of the provision of the Rules and for any
infrasiructure development for collection, storage, segregation, Iransportation, processing and
disposal of Municipal Solid Wastes.

And whereas the Rules casl a duty on the municipal authority or operator of a facilily o make
and application to the Stale Board in Yorm-1 for grant of authorizalion for sciting up waste
processing, trealment or disposal facility, if the volume of waste is exceeding five metric tons
per day including samimy landfills in order to comply with the m'.plcmcnhlmu program, laid-
downinschedulel

And whercas Municipal Authority are also required to comply with various dum,s cuirtisied as
per the provisions of rule 16 of the Rules.

‘And whereas Central Pollution Control Board lias issued direclions to Chairperson, Rajasthan
State Pollution Control under section 18 (1Y (a) of Water Acl, 1974 and Section 13 (1) (b) of Air
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Act, 1981 vide

is letter daed 10.11.2014 stating that RSI'CB will issue directions 1ol the
Muni('ip;ll

A i e T P : Aol

“thorities in ihe Spage tor implementation of Solid Wasle Management Rules, 2000,
anagement Rules, 201 6)

hereas the dumping site at vill

ol the Board for verific

(Now solid Waste M
And w

~1

age adampur was inspected on 04/ 1/2019 by the official
ation of the content of OA No.- 172/2019 i. ¢. Residents of Village
Adampur, po Masodi Khera, District, _ Dholpur Vs State of Rajasthan filed before of the NGT,
Principal Beneh, New Delhi. During th

¢ course of inspection following observaiion and non-
compliance wag obsecrved.-

a. The municipal solid wasie collected from houscholds wits found accumulated in huge

quantity inside the boundary of dumping sile and animals (ic. Cows and dogs) were

feeding on the accumulated waste heap.

b. At the time of inspection no representative was present af dumping site. The villager’s
informed that municipal solid wastc of Bari js being dumped here with the help of
tractors since long and put fire in waste daily at the fime of cvening, Fire was found in
dumping waste and smoke created by burning of wasic was obscrved ail around the arca. (
Environment nuisance cannot be denied due 1o burning of waste.

¢ The sitc was unscientifically developed with no impervious lining. Facility of collection of
leachate has not been provided, as such seepage of the leachate into the ground water
cannot be ruled out,

d. Facility has not been developed for segregation of waste.

As per the record of this Office, consent and authorization has not been obtained from the
Board.
8. And whereas the above observations indicate that you have failed to comply with the provisions

of the Solid Waste Management Rules, 2016.

9. And whereas above stated non- compliances and violations of the provisions of the Solid Waste

Management Rules, 2016 have been viewed seriously by the Board.

Therefore in order o prevent further pollution being caused due to this dumping site, the slate

Board intends to legal aclion powers conferred under Envirommental (Protection) Act, 1986 for non
compliances of Solid Wasie Management Rules, 2016 against youu

You are therefore directed to submit action taken report within 15 days time from the date of issuc
of notice, failing which action, as intended, shall be initiated without any further notice under the
provision of section 15 of the EP Act, 1986

N

(R Kasana)'
Regional Oiticer
RPCB, Bharaipur

-

-//:’f .- i
t—.’i-q"’
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REGIONAL OFFICE
Rajasthan State Pollution Control Board

- Behind Jindal Hospital, S.P.M. Nagar,
“:}" Bharatpur-321001 (Raj.)

rorpehbharatpur@gmail.com

NOZ RPCB/‘RO Bhnr;llpurchn-?S/ .,;) :} Most Urvent

—— .
E-Mail & Regd., Post Date
Reminder

o2 S . s

Executive Officer
Nagar Palika, Bari,
Dholpur

Sub- show cause notice for intended legal action under Section 5 of Environmental (Protection)
Acl’ 1986 for non-compliance of Solid Wasle Management Rules’2016

Ref- (i) In Matter of OA No.- 172/2019 i.c. Residents of Village.- Adampur, Post.- Masodi Khera,
District.- Dholpur Vs State of Rajasthan filed before of the NGT, Principal Bench, New Delhi.
(ii) This Office show cause notice issued vide letter no. RPCB/RO Bharatpur/Gen-78/1167
dated 0G/11/2019.

Sir,

Apropos above, it is 1o inform that show cause notice for intended legal action
under Section 5 of Environmental (Profection) Act’ 1986 for non-compliance of Solid Wasle
Management Rules’2016 was issued vide this Office letter no. RPCB/RO Bharatpur/Gen-78/1167
dated 06/11/2019 for non-compliance observed during verification of the dumping site at village:
- Adampur on dated 04/11/2019 with direction to submit your clarification within 15 days of

issuance of the notice.

It is regretted that no reply has been submitled by you in compliance to
aforementioned show cause notice till date.

You are, hereby given last opportunity, to file your reply with a period of 7 days
failure to which action as proposed in show causc notice dated 06/11/2019 will be initiated

without any further notice and matier may be processed for Environmental Compensalion

accordingly.
Encl:-As above -
(H R Kasana
Regional Officer .
1 i
Y% A |
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